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. . MOSt_Urgent/ Out at once
OFFICE OF THE PRINCIPAL DISTRICT 82; SESSIONS JUDGE (HQ): DELHI

CIRCULAR

In compliance of the directions of the Ld. Principal District 8a Sessions Judge (l-IQs), Delhi, a
copy of letter no. 3269/DI-IC/Gaz.lB/G-2/2025 dated 02.06.2025, along with the copy of
Judgment dated 15.04.2025, passed by I-Ion’b1e Supreme Court of India in Criminal Appeal
No. 1927 of 2025 arising out of SLP (Crl.] No. 4658 of 2025, titled as “Pinki Vs. State of -
Uttar Pradesh 8»: Anr.”, received from Hon’ble High Court of Delhi, New Delhi has been uploaded
on the official website i.e. delhidistrictcourts.nic.in.

Therefore, it is requested to kindly peruse the above said Judgment from the official website
for kind information 8:. necessary compliance.

(Anuj garwal)
Officer-in Charge, Genl. Branch, {C}
Add]. Sessions Judge (Spl. FTC)-02,

Tis I-lazari Courts, Delhé
As above _ V . .
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N0.___i______/Genl.[C)/I-ICS/TI-IC/2025 Dated, Delhi the U _ ~-*1-"ii r.

Encls.
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Copy to : - '
~__..._._-€,_- -_ . _ _

1. All ‘the Ld. Judicial Officers, Central District, THC, Delhi dealing with Criminal
Matters with request to send the report in compliance of judgment dated 15.04.2025,
latest by 06.06.2025.

2. The Ld. Chief Judicial Magistrate, Central District, TI-IC, Delhi with request to
circulate the same amongst all the Quarter concern under your kind control and send
the compiled report in compliance of judgment dated 15.04.2025, latest by
06.06.2025. '

3. PS to the Ld. Principal District 8r, Sessions Judge (l—lQs], Tis I-lazmi Courts,
Delhi for information.

4. The Chairman, Website Committee, Tis Hazari Courts, Delhi with the request to
direct the concerned official to upload the same on the Website of Delhi District
Courts. _ . i '

S. The Director (Academics), Delhi Judicial Academy, Dwarka, New Delhi for
information as requested vide letter no. DJA/Dir.(Acd] /2019/4306 dated
06.08.2019. .

6. Dealing Assistant, R851 Branch for uploading the same on LAYERS.
7 For uploading the same on Centralized Website through LAYERS.

~===-%‘-—‘~  
Officer-in Charge, Genl. Branch, (C)
Addl. Sessions Judge (Spl. FTC)-02,

Tis Hazari Courts, Del1'@__
‘,1-
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IN THE HIGH COURT OF DEl_Hl AT NEW_DELHl'

No. '33 Q3 IDHC/Gaz.-IBIG-2/2025 ' 2
' War
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From :

amiss}; (R!-9.l:fi%f\_%

The Registrar General,
High Court of Delhi,
New Delhi. .

& "Fr
0

The Principal District & Sessions Judge (HQ), "**'€'-9*/%f;\\;(//
J Tis Hazari Courts,
Delhi.

To

New Delhi, dated, the OQJ June, 2025.

Jgudqrnent ‘dated 15.04.2025, passed by Hon’bl_e Supremyegg Court of
i_ridia in Criminal Aggeal No. 19,2_7,of,2Q_25 arising out of_Sl.P (Crll No.
51858 of 2025 titled as “Pinki vs. State of Uttar Pradesh & Anr.”

Sub :

Sir,

I am directed to forward herewith a copy of Judgment dated 15.04.2025
passed by Hon’b|e Supreme Court of lndia in Criminal Appeal No. 1927 of 2025
arising out of SLP (Crl) No. 4658 of 2025 titled as “Pinki vs. State of Uttar Pradesh &
Anr.", and to request you to furnish the status of the pending trials relating to child
tratficking in respect of all the District Courts of Delhi in the prescribed format
attached herewith as Annexure-‘X’ 2

l am further directed to request you to furnish the afore-said information by
return e-mail at_e~mail ID ar-g_azette1b.d,hc@g_ov.in by 09.06.2025 positively. ‘

Yours faithfully,

 v
%’

fl' " ‘7-K/7464) (Surender Pal) -
0.?/15/35’ Joint Registrar (Gazette-IB)

For Registrar General.

Clffi [flaw

Encl: As above. "'
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